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ACT XXIV OF 1917. 

Short title. 

Amendment 
of certain. 
enactment!. 

Repeal of 
certain en- 
actments. 

Savinge. 

(Received the assent of tAe Govevnor General on tAe 27CR 
Septembe?., 1917.) 

An Act to amend certain enactments an,d 
to  repeal certain other ehactments. 

REREAS it is expedient that certain formal W amendments should be made in the enactmedts 
specified i n  the Pirst Schedule ; 

AND WHEREAS it is also e2pedient that certa'in 
enactments specified in the Second Schedule, which 
have ceased to be in fbrce otherwise than by express 
specific repeal, or have become unnecessary, should 
be expressly and specifically repealed ; It is hereby 
enacted as follows :- 

I. This Act may be called the Repealing and 
Amending Act, 1917. 

2. The enactments specified in the First Schedule 
are hereby amended to the extent and in the manner 
mentioned in  the fourth column thereof. 

3. The enactments specified in the Second Schedule , 
are hereby repealed to the extent mentioned in the 
fourth column thereof. 

4. The .repeal by. t<his Act of asy enactment shall 
not affect any Act or Regulation in which such 
enactment has been applied, inc~rporated or referred 
to ; 

and this Act shall not affect the validity, invalidity, 
effect or consequences of anything already done or 
suffered, ,o r  any right, title, obligation. or liability 
already acquired, accrued, or incnrred or any remedy 
or proceeding in respect thereof, or any release or 
discharge of or from any debt, penalty, obligation, 
liability, claim or demand, or any indemnity alreacly 
granted, 2r the proof of any past act or thing; 

nor 



@a 9017-.] Repealing am? d m e ~ d i ~ g ;  --- 
nor shall this Act affe.ct any .p3inciple or r d e  of 

law, or established jurisdiction, form or course of 
pleading, practice or procedure, or existing usage9 
custom, privilege, restriction, exemption, office or 
appointment, notwithstanding that the same 
respectively may have been in any manner affirmed, 
recognised or derived by, in or from any enactment 
hereby repealed ; 

nor shall the repeal by this Act of any enactmonk 
Wive or restore any jurisdiction, offie, custom 
"ability, right, title, privilege, restriction, exemption, 
Usage, practice, proceduke or other u t t e r  or thing 
n ~ f n ~ ~  existing or in force. 

THE FIRST SCHEDULLE. 





OB 1917.1 BepeaZing and dmwding,  

THE FIRST SCHEDULE-coicld. 

' (See seetion 2,) 

The Indian Life Assurance 
Companies Actj 1912. 

And in tho same section after 
the words " the preceding yeer *> 
the worda "by every life 
assuranoe company " shell be 
inserted and for the words 
I'such accounts, balance sheets, 
abstracts, statemente or other 
documents" the woda such 
summarg." shall be substituted. 

Begulatior 6y the Cfoee~.nw General in  Courd1. 

THE S E C O N D  S C H E D U L E . .  

REPEALS. 

(See section 3.) 

Extent of repeal. . 

Regulation 6y the Bower~or General C Cmnciz. 

Regulation, 1898. 

1916 I The Arakan Hill District 
Laws Regulation, 1016. 

In  Schedule 1, Pad  In for the 
words " !I'' Indian Airship. 
Actj 1911 the words ' I  Tile 
Indian Aircraft Act, 191h *: 
shall be substituted. 


